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visiy India for business purposes as_ e

commended by the Minis'ry concerued;

() Students- imendmg to go for study ss
recommcnded by the Ministry of Educa-
tion  and Culture; (d) Patients required
te visit' India for treatment as recommend.
ed by the Medical Board; and (e) Persuns

desirous of visiting India op humani-
tarian grounds. :
" (b) The Government of Bungladesh

have prescribed these regulations govern-
ing the travel of'its national abroad with
2’ view to conserving foreign exchange
and the Government of India fully appre-
ciate the reasons for them.

‘Shortage of Coal in Gujarat and Dadra
and Nagor Havell

5021. SHRI RAMUBHAI PATEL: Will
. the Minister of STEEL AND MINES be
_ pleased to state:

(a) whether Government are aware
that there is a great shortage of coal in
the whole of Gujarat and also in the
Union Territory of Dadra and Nagur
Haveli; and ‘
what special measures ure
being taken to supply adequste quantiy
of coal to the Gujarat State and the
Union Territory of ~Dadra and Nsgar
Haveli? )

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) and (b). Owing to comsiderable in-
crease in requirement of coal of power
houses and Steel Plants which entoy high
prnonty for allotment of wagoas, rela-
tively low-priority —consumers - especially
those who get their coal by r4il, have had
to face shortages of coal in the recant
months all over the country. - The Gov~

(b) if so,

ernment is not aware of any spacial diffi- -

culty faced by consumers in Gujarst anmd
" the“Union ‘Ferritory ot Dadra and Nazax
leli

. The xnlwaya und the coal producing
arganisations are teking a "number of steps.
1o augment movement of coal and thess

| ate expected to improve. the  situhtion
.progressively everywhere in the eountry
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The Govemmem have alsn teoenur
conslituted . a ‘high. Jevel cominittee to look
into ‘the. problems ‘of .coal ransport and
distribution to cnsure ugu}ar supphes o
thc variouu consumers.

Normall’rocensnf’l‘estinguvjelﬂdcto
be Dispensed with in Case of Car Mann-
factured by M/s. Marutl Ltd,

5022, SHRI H. M., PATEL: Will the
Minister of HEAVY INDUSTRY be
pleased to state: :

(a) whether Messrs. Maruti Limited have
approached the Ministry of Industrial
Development with a request that the nor-
mal process of testing a vehicle should
be dispensed with in the case of the motor
car proposed to be manufactured by them
and an industrial licence should be grant~
ed to them without such a test; and

(b) if so, what action, if any, the
Ministry has taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI  SIDDHESHWAR  PRASAD):
(a) A request to dispense with the speci-
fic condition of test and approval of pro-
totype by VRDE beforc issue of indus-
trial licence was received.

(b) Messrs Maruti Ltd, were informed
tha; pending approval of their prototype
car by the Vehicles Research & Develop-
ment Establishment, Ahmednagar, for
roadworthiness, the letter of intent grant-
ed to them could not be converted imto
an industrial licence. .
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